
FORM N014 
(See Rule 42) 

In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO 	 OF 199 

Ap1icant(s) A 

Respondent(s) ci ,\A J 

Advocate for Applicant(s) M b ç 	WLt 

Advocate. for Respondent(s) 

C.Cc 

pg 

ii. .3 .98 

•  

Order of the Tribuna' 

On the prayer of Mr .Sarma, learned 

counsel for the applicant the case is 

adjourned till 11.3.98 for admission. 

Mekb

.  

Heard Mr S.Sarma,learaed counsel 

for the applicants and Mr S.Ali,learned 

Sr.C.G.S.0 for the respondents for 

admission. 

Permission to file this application 

jointly is allowed as prayed for. 

It appears to me that there is no 

ground for scrutiny in this application. 

and this application is disposed. of. 
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Nte of the_Registry 	Date  

11.3.98 This application has been fbmitted 

by. the applicants, not against any order 

but praying that the respondeits may be 

dir'èctédto extend the benefi. of the 

Casual Labourers (Grant of T+PorarY 

Status) and Regularisation Saheme 1989 

to them. The applicants ha ,3rnitted 

represent€ion dated 20.2097 (Annexure-5) 

This representation is lying p 	with 

the respondent No.4, Chief Gneral Mana-

ger, Assain Telecom Circle, Gwahati. In 

the circumstances it' is rót' ossible to 

enter into the merit of the jrayer of 

the applicants., A, such the, pplication .  

is d1posed of with a direct.on to the 

respondent No.4 to dispose of the repre-

sentation dated 20.2.97 submitted by 

the applicants with a speakig order. 

The respondent N0.4 shall issue the order 

'within 3 months from the date of receipt 

of this order. 

Application is disposed'of.'t10 order 

as to costs. 	' 
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